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1« This Rewieu application has bsen filed on 29.9,94

against the order of this Tribunal in GA 2567/90

passed on 23.12.93. MA 3467/94 has b«en filed

for condoning the delay in filing th«s R«yi«u Applica1;ion.

2« The only reason given for th® long deley of

more than 8 months avvn aft»r the receipt of the

copy of th® judgaraant in Oan 94 has baen explained

by stating that th® SLP was filed in- Hon'blt Suprtin®

•Sourt against the orders of ;the orders of this

Tribunal and tha SLP was dismissed only on 22,8,94,

After obtaining copy of the order of diamiasal

of th® SLP on 3,9,94^this review has been filed,

3, Rulo 17 of CAT(ProccdurB)Rulea 1987 stipulates

that no application for rewiew shall be entertained

unless it is filed within 30 daya frojn the date of

receipt of copy of the orders sought to be reui®u»d,
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In the circumstances Plft is rdjected.

In viBuf of ths above thsrs is no n®sd to consider

the Reuieu Application and hence it is dismissed. Mo

coists.
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